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FO.RMNO,4 
(see Rule 42 

) 

CENTRAL ADMINISTRATIVE TRIBUNpj : GL.JWAHATI BENCH, 
GUH-TI, 

ORDER SHEET 

Urginal No. //20 
Misc..Petitjonjjo  
Contempt Petition No. _____/ 
Review Application No./ 

ApPUan(s) 

Respo et 
( 

s)  
- - .-.-.-"-.,---.-.------ 

dvocate for Applicant(5) - 

Advocaef.or Respondent(s)  

Notes o ftheRegjs 	Date 	ORDER OF THE TRIBUNAL 

2.4.02 

"2 .  

.: 

j 

Heard Mr. A.Ahmed, learned coun8ej 

for the applicant., and also Mt. B.C.Pathak, 
:lrnad Addi. C.G.5.c. for the Respod. 

The aplicatjon is admitted. call for 
'the records. 

List on 1,5,2032 for ordera 

I 	I 

L 

mb 

-j 	 5a02 	Heard Mr.8.C.Pathak, learned Addl.C.G. 

for the reapondents. List the case again 

on 29.5.2002 for filing of written statement. 

Vics-'Chairman 

bb 

---c 
	 -. 

I 
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0•• 106 of 2002 

31.5.02 	List on 50.02 to enable the respon 

dents 	file written statenent. 
-Q 

Q 	
O 

—3 ci' 
	 Vice-Chairman 

4-r 
	im 

.90.02 	RespondeütsNo.1',2 and 3 have 

filed the written statement* 

learned counsel for the applicant states 

that. he has not obtained the copy of the 

..........., written statenent. The respondents are 

deéd to to give the copj of the 
......................... 	, 	written state 	to Mr.e within I 

weeks. List on 9.8.02 for orders. 

tber 

9.8.02 	 Written statement has bën filed. 

The case is ready for hearing. List the 

matter for hearing on 30.2002. 

Member 

mb, 	 . 

.308.2002' 	, 	HeardMr A.Ahmed, learned counsel 

for the applicant" and Mr B.C. Pathak, 

	

0 	lerñed Addi. C.G.S.C. appearing on behalf 

O 24JLc1W 	 .. of the respondents. It appears that this 

case is squarely covered bvy the decision 

/(atI"i: C1VWAC"'7 	 , 	of the Supreme Court in Union of India and 

others Vs.... M. 	Lepden Ao and others, 

reported in AIR 2001 SC 2826. 

The application is accordinly 

dismissed. No order as to costs. 	 7 

	

nkrri 	 ' 	' 	 Vice-Chairman 



-IN THECEN1R ADMINISTRATIVE TRIBUNAL, 

GUWAHATI BENCH 3  GUWAHAT I. 

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL 

ADMINISTRATIVE TRiBUNAL ACT, 1985) 

ORIGINAL APPLICATION NO. OF 202; 

Sri- Gadadhar Bania & other 

-Applicants. 

-Versus- - 

The Union of India & Others. 

-Respondents.. 

I 	NDE 	X 

Sl.No. Particulars 	- Page No 

1 Application 	- I to 

.2.. Verification 	- 

 Annexure-A 	- - 

 . 	 Annexu re-B 	- 	- 

 . 	 - 	 Annexure-C 	- 

 Annexure-D  

7.. Annexure-E 	- 
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• IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 	
j • 	

GAUHATI BENCH AT GAUHATI. 	t/) 

AN APPLICATION UNDER SECTION 19 OF THE 

CENTRAL ADMINISTRATIVE TRIBUNAL ACT, 1985.) 

ORIGINAL APPLICATION NO. 	OF 2002. 

BET WE EN 

Si. 	MES No. 	NAME 

NO. 

11 	243646 	Sri Gadadhar Bania 

Electrician 

HS-II 

21 243801 Sri W Megha Singha 

24481 Sri I Mangi Singh 

41 238495 Kh Manglem Singh 

FSM HS-II 

51 243671 KKSharma Elect HS-II 

61 243693 3 S Winner 	• Maz. 

71 	- 238104 C N Mailick Elect HS II 

8] 220353 Ishwar Bhagat FGM 

91 243417 Bhakta Bahadur 

Lama Mate 

101. 243643 Till Bahadur Lama Maz. 

11] 238247 Som Bahadur Mate 

121 237840 Sorulara Neog Painter 

131 220229 Chandragourd Blacksmith 

141 238516 PadamBahadhur 

Chetri 

V 



153 243599 Sabir Hussain Mate 

16]. 220270 Shreerarn Sharma Carpenter 

171 238042 A P Kumr Mate 

18] 243921 Moyanguehen Mar 

193 243683 A L Mandal Maz 

203 3891 M.D. Rohim Mate 

211 243522 Aga Rengma Carpenter 

221 220344 P C Pradhan Carpenter 

231 237988 3 N Thakur Ref /Mech 

243 243882 f r a tsd a-  

253 243775 Ramavawal Mar 

263 220304 Singh Bahadur 

Gurung Mar 

271 225161 Amar Singh Chowkidar 

283 238247 Soban Singh V/man 

29] 243588 Sri Lal Mohan Das Carpenter 

301 220266 Vidiyanand Thakur Meson 

313 22S252Z Shiv Singh V/man 

323 238511 R D Das Carpenter 

HS-II 

333 243598 Kailash Partra Mar 

343 243924 Satrughan Thakur Chowkider 

353 243798 Atoviséma Mason 

363 243603 Dadhiram Dahal Maz 

373 243656 Sankar Das 

383 243545 	- L Doley FGM 

391 243679 C Lotha F6M 

403 238333 H Ekka FGTI 

411 286 Vishnuprovat FGM 

423 238028 Motilal 	. Vjman 

433 243441 G MunuSwamy Mate 

441 238437 KP C Nair V/man 
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453 237716 P K HoIm Roy Sr 	.Elect 

HS--1 

463 220338 Haneeta fitter pipe 

473 24361 Prem Lal Painter 

483 243672 Kh. Sunil Singh (FGM) 

491 2496 Ch. Kangamong Maz 

503 243889 M L Kaipubu 	• Elect S 1< 

F1 k RAnA Mt 

521 229336 B B Thotai Pipe Fitter 

533 NVA Pardeshi Prasath 

Gupta Maz 

541 243673 I Kulamani Singh MazUsk 

551 238038 Chandradew Thakur V/man 

563 242027 	- 	, M Nilachandra 

Singh Maz. 

571 238497 N Rarnchandan V/man 

• H 	581 220244 Bhubenesarram Nate 

59] 243434 Gobin Siñgh Mt Driver 

603 220211 Sunil Deb F.G.M. 

611 220251 - Usit Mahato Painter 

621 Ramanandra Sharma Maz 

631 K:an. Singh Maz._ 

• 	641 Andarow Elect HS II 

651 Narayan Sharma Chowkidar 

663 • Jogiprdhan Chowkidar 

- 	671 	- 243483 	- V D Murty Peon. 

683 Han. Ram Chouhan Maz 

All 	the applicants 	are 	working 	under • the 

Garrison 
Engineer, 869 EWS, C/o 99 APO. - 

• -Applicants. 

If 
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--AND- 

1] Union Of 	India n  

ron rosen ted 	b',.he: 	Sec rotary 

It 
to the B vorncror t of 	India,  

Defence Department 	New Del hi. 

23 The 	Coinman ci ant 	137 	Comman ci 	Works 

Engineer 	Head Quarter" 	C/o 99 AFO 

33 II 	 - he Garrison Engineer,  

- 8:9 ENS, 	C/c 99 AFO 

43 The Controller of 	DE?fEr'c:: e Ac C:: oun te 

UUH' 	N V I HAr 	Na ranq :.i 

Guwa hat i.--78 1171, 

%] The Area Accounts Ofi.c::er 

J+'f.ice 	of 	the Area 	Accounts 1J+-ic::e 

Mi r'istr'y' 	of 	Ue+enc::e. 	r3lvar 	Fc::ao 

r.11c::nq '1, 

r 

Responden to 

1] - DETAILs OF ms' AFFLICATION 

13 The 	appi i.c:at. on 	is 	made 	for 	non--payment 

of 	coinpensa U on 	by 	the 	Respc:n dents 	at 

the 	rate 	1 	of 	pay 	in 	1 iou 	c::f 	Rent 	f roe 

ac c: ommoda t ion of 	the a pp 1 .c ar to 

N 
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• 	 6 

in 	The app 1 icat.ion is made for no- payen t 

o + c:ompensa t ion at the I €Y pay in 1. i. su 

of rent free ec:cc'mmodatjon in terms of 

Judqmen t and orcter passed in O.A No., 

48/91,, O . A. No. 266/96 O.A. No, 143/99 

and other simi. Tar cases by this Hon ble 

Iribunal 

2 :i 	 JUR I Sr.) I CT I ON OFT HE TR I B1.JNL. 

- 	 The app licants declare that the Subject 

matter of the instant appl icati.on is within the 

jurisdiction of this Hon hie tribunal 

3) 	 LiMiTATI0N 

The 	applicants 	fu .... her 	declare • 	 that 	the 

appl ice .. .ion 	is 	w i t h i n 	the 	l.imitetion 	perion 

prescritd under Section 21 of tho A dm inistrative 

• 	 Frbunai (c:t q  1985 

F'CTS OF THF FSE 

Fec te of ...... case in brief are qivan below 

4 1 	Th t your humble app I ican ts are c i ti zens 

of Inde and as suc:h, they are entit.iao to all 

tns riqhts and 	priv:.t. 1 eqs qLaran teed 	under 	the 

ConstItution 	of 	India. 	T ho 	appl i cents 	a r e 	all 

i)efenca Livilian Employees. They are ssr"inq • 	Hr ,. 	 H 	: 	 I  

L-0  (
~, 
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under the Ministry of Defence New Delhi since a 

long time. They, are working side by ,  side with the 

Army Personnel deployed at Border areas for 

support of operational requirement risking their 

life in remote areas of Nagaland and Manipur. 

They face the eminent hostilities supporting the 

Army personnel deployed there. They are working 

round the clock and they have to report their 

Offcer at any time whenever required. They are 

also facing imminent threat From the militants 

and terrorists as such for their safety they are 

required to stay in the camp al-ong with the Army 

Personnel. 

4.2 	That your applicants beg to state that 

all the , applicants are serving under the Garrison 

Engineer,/869 E.W.S., C/o 99 A.P.O. 

4.3 ' 	That your appcants beg to state that 

they have got conimon grievances, common cause of 

action and the nature of relief prayed  for is 

also same and similar and hence having regard to 

the facts and circumstances they intend to prefer,  

this application jointly and accordingly they 

crave leave of the Honble Tribunal under Rule 4 

(5)(a) of the Cenrl Administrative Tribunal 

(Procedure) Rules, 1997. They also crave leave, of 

the HorVble Tribunal and pray that 'they may be 

allowed to file this joint appliction and ptrsu' 

the instant a.pplicants redressal to their common 

H 	 grievances.  

/ 
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'L, 4 That 	yc:)ur 	applicants beq to 	state that 

the 	Govarnmen t 	of I nd :i a under 	var i. OUS 

Memorandums Li rcu 1 are i. a•ttars 	etc the 	Defence 

L:ivï 1 ian Empi. oyeea. 	are a .1 iq:.i hi a for 	House . kent 

Al Iowanc:e • as:;ec::ia1 iy vide Lircular No 

11 fZ1 %/2/8E- 1 1 	(B) 	dated 	23-9--86 issued 	by the 

Gc::'vernmant of 	Ind:ia Ministry of 	F5 inanca q  

.)e partmen t of 	: x pencii. ct..t re New De J. hi 

I 	I Annexure-A is the, photocopy of Circul ar 

1 	- 	 dated 23.... 986 issued 	by 	t h e Sovernman t 

of India, New Del hi 

H ' 	t these Defence 	C:i vi I :i. an 	E m p 1 c:yass 

raqu i red to be prov :i ci ad 	wi is. h 	Rent 	Free 

acc:ommodation as 	per their 	nature of 	duties 	Such 

emp loyeee are a 1 sc: anti t J. ad 	to compensat:..ori 	in 

ieu 	of Rent Free Accommodation. In 	this 	reqard 

toe 	LSan tra i Eovarnmen t 	has issued 	0f+ ice 

Meorandum No, . 1ø:tSi4/86•-E:. 	11 (B) 	dated 

:1 

rne >ure--i 	.1. s 	t e:? - 	phc:t.c::'c: c:py 	c: + 	Macno- 

random No, 	1 1 i 1 S/4/86-E. II - ( B ) dated I 3-- 

1 1---:1987, 

4 .6 That 	your 	app 1 .icants 	baq 	to 

they 	a r e sarvincj 	in 	Fiel ci 	Areas 	of Naqal and 

dan i pur which 	are 	very 	remu te 	p1 aces 1 hay have 

to 	-stay in 	the 	L;amç 	Area 	a 1 onçjwi. th  Army.  

1-rom . this the 	hc.nrii-c't'r 
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	'V 

especially, in the remote places of Manipur in 

general is not improved and therefore rented 

house at reasonable rates are not available till 

date. 

4.7 	That your applicants beg to state that 

in the Office Memo dated 23-09-86 at Annexure-A 

1 there is clear recbmmendation Of 4 th  Pay 

Commission and the same is accepted by, the 

Central Government and accordingly the applicants 

are entitled to - House Rent Allowance and also 

compensation in lieu of Rent Fteeccommodation. 

41 
	

It is pertinent to mention here that these 

applicants earlier also have filed, an application 

for only House Rent Allowance before this Honble 

Tribunal. This Honble Tribunal by its Judgment 

and orderdirected the Respondents to pay House 

Rent Allowance to the Defence Civilian Employees 

at the rate applicable to the Central Government 

employees in '8 (81 - 82) Class cities/towns for 

the period From 1-10-86 or from the actual date 

- of posting if it ' is subsequent thereto as the 

case may be applicable from time to time as from 

01-03-91 on wards and continue to pay the same. 

This Order and other similar orders were, 

however, challenged by the Respondents before the 

ApEx Court and the Apex Court along with other 

appeals disposed, of the appeal of the Respondents 

but the Apex Court affirmed the judgment of this 

Hon'ble Tribunal regarding ' payment of House Rent 

Allowance in Civil Appeal No. 1572/97 to the 

2 
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applicants. 	The re-f ore 	it is now sett led that the 

Defence Clvi 1 ian EmpI oyees posted Tin Manipur -  a r e 

en t:.i t led 	to 	payment 	of 	House 	Rent. 	Al lowance 

Ac::t:ord inq 1 y 	the 	Respondents 	paid, 	Hc:use 	Rent 

Al 1 c)wancE to the app i. ic:ants from 01--I ('J --- 1 98:' 

4 8 	That 	your appi Iran te 	beq 	to 	state 	that 

some 	employees 	of Uealoq.i.ral 	8lArVey of 	lnda 

belonqiny 	to 	Group C 	& 	D 	post-d 	in Manipur/ 

Naqaland 	filed 	an application 	before 	the 	Han' ble 

ri bunai. 	We 	U A No. 	48/91 	c: 1 aim:Lnq 	House Rent 

Iowanc:e 	at 	the 	rate 	appl ic:abl e 	to 	the b 	(I 

8) 	Cl â%SS 	Ci tiES q  I bh 	to 	tneir 	pay and 	al so 

c; laimecJ 	c:oml.:!ensat.ion at 	the 	rate 	of 	10/, in 	lieu 

of 	Rent 	F ree Hc:commc:;c]at. ion 	he aforesaid 

app 1 ic:at:i.c:n 	was 	al].owed by 	this 	Hon bi e Tn. buna 1 

vi Us its Judqrnen t' & Order dat'd 	26-1 I .... 93, 

Annexur'e-C is the copy of Judqment & Order dated 

26....I 1-9% passed in 0,4., No 48/91 

4 9 	That your ' pp1 Ic ants bsq to state that 

the similarly Etuated Iiefenc:e L.lv:.i 1 ian employees 

led an U. A 	No. $6i 96 and other series at 

cases 	betore 	the 	Hon bl e 	] ri hi.nal 	vids 	thpr 

Judqmsnt 	dated 	i 0-6 .... 9/ 	all owed 	the 	series 	of 

Uricjinal 	appi ications 	and 	directed 	the .respon- 

dents to pay the House i-en f Al lowance at 

pr- eec: ri bed rate and also to pay I 0/ compensation 

in lieu of Rent Free Ac:commotatioi 

I 
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It 	may 	be 	stated 	that 	earlier 	similarly 

situated persons who are work " 	a 1 onq with the 

i. nst.an  t app 1 ican t 	+ .i led Original 	Application No 

14:3/99 be-f ore this Hon' b 1 e Tribunal 	for payment - 

0+ 	1 ?lX 	c:ompensati c::n 	in 	1. :Leu 	of 	Rent 	F r e 

F, 	
c:c:ommoc.1ation 	I he 	Hon ble 	Tribunal 	vlc:Ie 	their 

t 	dated 	J -  1 1 -2ø 	all owec:I 	the 	Drip mai 

A pp 1 Ic a t.i on 	and cJ i rented the Respondents - to p a y 

t. he license -fee to the a pp 1 IC: ants 

Anr<ure---D is the 	Dotoc:o:)y of Judctmen t. end 

Order dated 	I 	 passed 	in 	O A 	No 

276/96 and other-  ser :ies of cases 

Annexure-E is the photocopy of j  udqmen t and 

order 	dated 	6-1 1 --.2f7jj 	pecsc.d 	in 	D. A. 	No 

143/99. 	 - 

4.10 	That 	your 	appl ic:ants becj 	tn 	state 	that 

t he 	slmi 1 arI y 	situated 	De-fence Clvi. 1 ian 	Employees 

o+ 	Canteen 	S tc::; re 	lie par tmen t 	are 	pet tInq 	the 	Ho.iee 

Fen t 	Allowance 	and 	a .t so 	1 Oi compensat.c::in 	in 	lieu 

of 

	

"Prit 	Free 	Ace:. ommoc:Ia 1: i 01! 

4.11 	That 	your 	applicants beq 	to 	state 	that 

they 	have 	+ai 1 ed 	to 	obtain 1 he 	bene+ i. t 	c:+ 	1 0 

c:c:!mpensaf..ion 	in 	lieu 	of 	Rent Fr- ee 	A..commc:)datior 

1 he 	app]. in ants 	+ i. I. ed 	repi'- esen ['at :L on 	L:ie-f ore 	the 

Respondents 	+or 	payment 	of I 0 	c::ompensetion 	. in 

1 	eu of Rent 	1 -  ree Ann ommoçl at ion 

C, 



/ 
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J. 

ii iL 	date 	the 	Respc:'ndE:nts 	a v e 	t 	pai.cL 1 øY 

c: ompensat ion 'In 1 1 so of Rent. Free Accommc::cIa t.ion 

Hence they have compe tied to + .1 1 s this Ori.qina 1 

Appi ic::ation before this Hon hIs Tribunal seekinq 

j us tic: e 

• 4 	12 	That 	your 	appli c:ants 	her] 	to 	state that 

M
i 
 since 	the 	appi ic:ant.s 	are 	simi larly 	situatc:d with 

• those 	other 	Deten ce 	C: vi lien 	E:.mp I oyees the 

• kes ponden 'cs 	ouq ht 	to 	have 	ex tendso 	t na sed 

benefit 	to 	the 	employees 	se rvinq 	Ltnd5r the 

Garrison 	EnQineer 	869 	E. W S. 	it 	is we]. 1 

prcq:)ositinn 	of 	iw 	that 	when 	a 	decision 	is made 

by 	the 	c: our t 	in 	c: ass 	of 	Central 	'Government 

Em p1 oyees 	1 t 	is 	not 	necessary 	for 	s imi 1 a r I y 

s:.1 tuated 	other 	emp I oyses 	to 	approach 	this 	Hon his 

Lour'c 	and 	sim:i 1 er 	oena'f its 	a I 	ot.o 	be 	e:: tended to 

them 	Hc:twevsr 	the 	Respondents 	have - 	aqa in 	+o rc: ed 

the appI ic:ants to approach this Hon' his Court. 

4.13 That 	the appii.c:an.ts beq 	to state 	that 

they have 	f] f1  ij all 	the terms 	and conditions 

for qsttinc 	c:ompensat.ion at the 	rats of 	iiZX. 	in 

:t leo of 	Rent 	Free Ac: c: ommoda ti on 	As soc h 	1: hey,  

are en ti t]. sd 	to pet 	ber' e + I t 

4.14 	That the app 1 ication is 'f i 1 ed bcna 

+ .ic:s and for the ends of ,,i ust:ics 

GROtJNDS FOR REL i EF WITH LEGAL,. FROV 181 ENS 

H 
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5 i. For that the app licants are beinq similarly 

placed 	with 	the 	applicants 	of 	Oricinal 

H 	Ppplicatic:ns No 	48/91 	2/6 	143/99 and 

cit her s e r i e s a f c: ases 	As suc: h • 	t. he same 

benefits ouq ht. 	to ha''e 	to ax tend 	to the 

present appl i.cants. 

5 .. F or 	that. 	the 	appi cants 	beinq 	Lent.ra I 

bovarnmen t Employees servinq in F :Le Id Areas 

of Many pur and bairiq attac had with the Armed 

F orc:es are anti t. led to qet financial banafi its 

1(1 E'1 t ion ad above 
I 

S 3 for 	at there is no j us.i,fi.cation in danyi.nc 

said banef its qrinted to the app). ican te 

a n d 	denial 	has 	resu I ted 	in 	viol ati.on 	of 

ArtIcles 	14 	it 	16 	of 	t h e 	Cc::nsti t.ution 	ot 

.Lndia 

5.4 For that the applicants hav.inq fulfill ad all 

criteria for qrantinq paymE:nt of 10 

in 1 i cu of Ran 1- Free accommodation and 

as suc: 1 ....he Respondents arm .. .tab). a to pay the 

app! tcants the above said Itcense free 

c ornpensa t. ion 

5 5 	or 	that 	it is settled propos:it:ic::n of 	law 

that wheh the same principle is la:id down it 

should be applicable ' to all otha 's imi 1 ar I y 

si tuateci oarsons and should . qran t. the same 

benefit w:i thout. requi rinq them to approach 

the Hon ble Court of lawn 

/ 
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1 

• 	5,6 For that. the applicants have been denied the 

said 	bene+:.i '1 	without 	any 	pr'nci plo 	ocing 

hearth Ihere is a violation of pr'incipa.l of 

natural 	•j ust:c:c in 	the denial 	of the said 

benefits to the app! ic ants and 	proper re l.:t,ef 

are r'equ:i. red to be qranted to the applicants 

S , 7 For that the ac: ti on of the Aspondents is 

il leqal 	arhtrary 	and 	not 	sustainable 	.in 

The applicants craves leave of this Hon hI e 

1 rbuna. to AdNance •fu vt her cj rounds at the 

time of hearinq of this appl.ic::ation 

6) DEThIt... REMEDY EXHALTED 

That there is no other al t.e;"nat.ive and 

efficaL..bus remedy avai. lable. to the applicants 

except invokinq the j urisdiction of this' Hon bl e 

Court under Sec tic:n 19 of the Pdminist.rative 

Tribunal Act, 1985 

7  ) 	MATTERS 	NOT 	PREY I OUSL.Y 	F:t LED 	OR 	PE:ND I NO 

BEFORE (ANY OTHER COURT 

The applicants further dcc:: laro that they 

have not filed any appi ic::atior"i 	wi"i t pet:i ti on or 

su:i t 	in 	respect 	of ' the 	out....'joc t ' matter" 	oft. ho 

instant aopl c.at.ion before any other court 

1-1 

& 	Lr 



- 

- 

:fhc,rfy 	or 	any 	other 	t:)enc::h 	of 	this 	Hon 	ble 

Tribunal 	nor 	any 	suc h,, 	app I ic::at..ion q 	writ 	pet:it,ion 

or suit is pending before any of them 

j3 	 RE:L.IEF F:FYED  FOR 

Jnde r 	the 	f acts 	and 	circumstances 

narra:ed 	above: 	:. t 	is 	prayed 	that your 

nrdhio 	may 	be 	pleased 	to 	admit this 

petition 	and 	issue 	nbtic:ee 	to the 
El 	

Respondents 	to 	show 	caust 	as 	to 	why the 

reliefs 	sought 	for 	in 	this 	app? icat:ion 

should 	not 	be 	a? I owd 	c::a 11 	for the 

records 	of 	the 	case 	and 	on 	perusal of 

the 	records 	and 	after 	hearing the 

parties 	and/or 	cause 	or 	cused. 	that may 

be 	shown 	m a y 	be 	pleased 	to 	grant 1:he 

fol lowing reiiefs 

a : 	 a 	di réc tion 	to 	the 	Repondents 	to pay 

at 	the 	rate 	of 	10 of 

monthly 	pay 	with 	effect. 	from 	1-7--87 or 

from 	the 	actual 	date 	of 	posting 	if 	:i..t is 

subsetiuen t 	thereto 	as 	the 	case 	may 	be up 

to 	date 	and 	con tinue 	to 	pay 	the 	same 

un ti I 	c::c:mipensation 	:tsnot 	withdrawn or 

modified 	by 	the 	bovernment 	of 	1 ndia or 

ti 11 	Rent 	Free 	Accommooation 	is nc t 

provicied 



b :t 	 d :.i rec: t. 	L he 	raspondan ta 	to 	pay the 	1 t 

c: ompensa t ion 	in 	I i. au 	of 	Rant F rae 

Ac rcmud 	t v 	or 	 tL r m 	cf I 	tc.tt 	I 	I 	- 
/ 	 V  V  

tribunal 	s 	Viic.iqment 	nd 	Order :i.n 	0 	A. 

4 1,3/91 	and 	0A 	No 	2:/96 143/99 

and 	other 	similarn cases 	dec:ided by 	this 

L(r)ri' blo 	1'ribunil 
V 

C ) 	 to 	pay 	the 	cost 	of 	the 	case to 	the 

appi icants 	 V 	

V 

d Vt 	 any 	other 	relief 	or 	reliefs 	that may 	be 

ent 	Vt lad 	to the a.ppl iVcants 

V 	i NTEF I N fRDER 	
y) 

V 	
At 	this 	stage 	the 	appIiVcanti 	do 

- 

not 	pray 	
V 

any 	Interim 	(VVC4 V 	 but. 	the Hon bie 

Tr :. LLuI 	1 	May 	pl e ase 	fn 	 a n y orde r 	or 

orders as deem fit and proper. 

ppj j çf 	ION 	I S F I LED 	VTI1VPUCII 	ADVOCATE:. 

FART I CULARS OF 	:t: 	p o. 

:I:  0P0Nc:, 	 7G 
:ot.e 	

•fVJ 
ss1Ve 

.1. SSUE?C.i 	+ mm 

Payable at V 	

V 

12 t 	L I ST OF ENCL0SURF:s 

As 	statac.:J 	in 	iVnde::.  

Vri{ication 



£ 

1. 

VERIFIC(TION 

I q 	Shri. 	Gadadhar 	Bar,ia 	P. 	No 	24346 

F. lect. 	S ,f•::. ppl .icanr. 	No 	i. 	servnq 	in 	Of ±ic:e 	of 

the 	Garrison Enq inser 	89 	C/o 	99 	(FO 	as 

authc:r.ised by 	the 	other 	appl ican ts 	do 	hereby 

solemnly vera +y 	that 	the 	statements 	made 	in 

paraqraphs c.y  2,, 	
/ 	'to, 	/ 

— 	 are 	true 	to 	my- 	knovi edge 

those made in paraqraphs C 	C 1 	C' 5, 	/ 
C( 

are 	beinq 	matters 	of 	records 

are 	true to 	information 	derived 	therefrom 	which 	I 

be 1 ieee 	to 	be 	true 	and 	those 	made 	in 	pa raq ra ph 	b 

are 	true to 	my 	I eqa 1 	- advice 	and 	rest 	are 	m 

humble 	submissions 	before 	this 	Hon his 	Fri buna 1 	I 

have not suppressed any material 	'fac: te 

And 	I 	siqn 	thi. s yen. -F ica t:Lon 	today on 

this Igh day of k#1 202 at Guwahat.i.. 

4)-t 	 cL' 
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No 	i3/2/66ECI T2) 

1i , nce * 

O)e1)Ct nt o E 

N(I/ DalhiD 	23rö 3ot0 	
1966 

o1;'i:' M1:MO 	riu t4 

e 	
the 	

'J 

C  

- 	c ions of Govercrnrit 	
'co 

	

pOfl3tOY (C1tY) 	
H\i 	Cflt 

to ontr• Gt Zn 0Y 

The 	
ôete t' 	tit 	- 

C3flC1 	
Y3n tho 	

b tO 

t 
mont on the 	

he curth 3Y 

com 	
thOVC 

mi 	0n 	

moflti0fl 	L1OWnCOS 

r 	 M jsty 
ROSO uLti0fl No 14 () i0/66 

tC 13t Z1tO)O 	1986 Q  the presidcflt is p35Gd 

to 	tht fl 	
n of thit3 4jVY 

i96S 
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Lxo1C tG tO tttt 	
COI)(l 	tor 	t) 

nt 	LO 	
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t 	1 : 

I 	1 ry 

'7 •_  ,/ •• 

2 

/ 	1nilyccs 3hli be 
I 

odmisjh1e 	Lhe llwing 

Z ••r,( 

i) 	cot.n 	t'iiiu - i ColT?) 	I.tL(.i; j 

Pay Range 
naic poy) 

tmount of 	in c1as of cities 

_ 
B-2 

Below Rs950/_ 30 25 20 

Rs0950rd above but 

4.' 
R$01500 and abj,o but 

• 	 hlj Rs2Ooo/ 	S  75 50 20 

d 1::320oo/ 	or 	obova 	100 75 20 

j\)3 t 	For 14 tpci 1 ].occ, l:Ltic. 	ho ro cx:, ri t 

tbc rato pplicbl to 11-2 cLa:j cJity arc 

being paid frc3h ord Cr will be 

3Cporo tcly 

T 



- 

I, . 

3 

iii) 	iiou 	kji'yj' iLLOW?CE 

'iJpo 	Oi 	aCCO'(rio ry 	r.iflgc.. 	iI 

to wthc, 
rovj.uod t /flOu t1 	Of 

prn 
iRT paydb le 

ci 	pay 	f 
C Ij 

erltit.lcd c 
cj.tjn. 

750-949 
150 70 

B 
950-1499. 250 120 so C 

15002799 450 220 100 
23035r)9 GOo. 300 

all emptoyc 	(other th 	 provid1 with 

Govorent own/hjrc occcr1c3r.Lio0) wjtl -  t 

requirij thorn to Priuce rent rcccjpts 	'fhas 

	

rrlplooQ:; 	ha lJ. 	h1eVr, h 

0 Crtiijc c te to the fft th 	t h e y oru incurring 
s oin 	iturcj or rend/c 3nt ributjr 	tiard rerjt 
!1RJ 	at 	Ov r 	shalt a'Lro bo paid to Ccvt 0  
employees living :Ln that rown 	subjoc,t to 

their furnishing ccrtfjcte thnt they ar 

CUf'i b:ihu 	J t'wx:dL3 hJUSC 	: properLy 	or 
ra1ntr< 	oi the husc' 

<31 	
q G q 	4 

im 

H! 



* 

ry 

.1 

	

a 	4 	 I 

2 

.4J. 3 	whoro HRi 	t 15 pr cont of py hn 
hcn 	lowod Lhcii spocjal o r j c r' S tho o rrr 
hi1 bo givor  as 	

In i, 	innd 	2 
claoc cItie 	in othcr ces, covorod by 

pocio ordor, Ii shell b admisoiblo at  the rto 
in C Cia 	c1io 	In both 	c•es thc0 sholl 
ho no 'Ppor PY l:Lrnjt for pnyri nt Of 

T 	othor condj oi-  ot pr'ccnt api 
c:h lo for rnt of 	in Canon of nhrinq of 

CCOi1odrtjor1 nd 	ticr 

Lo ho 

Pay for the puT pose of the S laordcrn 
will be 	as dcfid in ri 	92i)(a)'(j) 

• :Lri I: hc c s o of por ono who C ant inuo t o d 

pay in t ho C1Or3 af pay Which Ip 17 c v al led prIor 

to 1119e6 It wIll includes Jrl addition to pay 

in the t.)rercvj. :oU no a lci ccr non a pa y d o:noao 

a11.occ, Nidj U. anaL Doarnc', n jllw ancc 	j1._hco 

a rid, 	 itciluf approprjto to th.t 

Pay, Odri1blo urd or orders in c<jt- orcc ur 
3 1 12 1 )d 



• 	
? 

/7 S 	Lr 

: 

6. Thuse Ord 
ers shall bc 	ectiv0 from 

1ol°l9B6 	
For th L)ertx frc i1j93 to 

9 i9e6, th 
ahoVc ailc1 wili b dr 

at 
the dtj.9 rates on L h0 notj 	pay in the 

pro 'evj 

7.• 	'I'he0 OLu 	wlii apply t0 - cvi Uan 
empioye5 of the Central 

GOvtG bolangjg to 
Gr aj p 113,1 0

9 cl
and fac on ly 	The orders wi 1 al so 

eppl to thc Crup g 13 Ot 	
civjUaz employo05 l2al

Pa 	f rorn 
 ren-J to

Q•1 	 ar 
crnploy003 sCparate orcJ0 	will b Isuod by tho 

Ministry of DCfc0 and flopartrt of Rai1 
CtIVl 

on:: Oorvj ng in the 
md ion I. ud It 	

ar c oncerne'] thi[; ord ir is 	ci af tcr cr 1 sij ltaj- )fl 	Lh thoC:tpr' :i. icr ;- d jud I tor 	of :nd J a 

v 	Of th ord 	j3 attached 

	

CR 	Verma) 

	

°it Secretary to 	
Q Indi 

•. 	i.. . ....... 	- 	... 	. .. 	- 	. 	• - 	. 	.:-• 
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GOVERNMENT OF INDIA 
MINISTRY OF FINANCE 

(jj:f 1: CE MEIIOFANDUM 

	

NO. i1Q15/4/8ó± 11 (13) 	
Dated .Uth NovembCr 1987 

Grant of Compensati.011 in lieu of rentfr8 accOrn 

mod tion 

The i.,.tndersiqned is directed to refer to para 

I of this Ministry's Office Memorandum of even 

number datOd 1.9.02.1907 regarding Central Govern -

ment empioyee belonginej to Groups 0' ' C' and ' 0' 

nd also para I c:rf O.M.of even riumher, dated 

22 5.1987, regardinO Central Government employees 

belonging Lo GroupA' on the subject noted a b o v e 

and to say that consequent upon fjxti0fl of flat 

rate o -f licence fee for residential, accommodation 

under Central Government all over the country vid 

Iii n :1.s try c:rC LI rbr Dvn 1 opmn t (Di rec torata of 

Estth) 's 0 M. No. 12035/ (1) /05-Pol . II (Vol. III) (i) 

Dated 7.0.1987, the President io, pleased to dc:ide 

that Centra), Government employees belongiflg to 

Groups 'A' ,Th' , 'C' a 'nd 'D working in various 

cities and unclassified places will be e,titied to 

(:ornpensation in lieu of Rent free accommodation as 

Un d e ' 

cont.d...  

bk' 



(i)Amount 	charqed 	as. 	licence 	fee. 	for 

Oovernfnen t 	Acc:ominodat.ion 	as 	f.-I.xed% 	in 

terms 	of Ministry of 	Urban r:'Deve:Lopment. 

Di r e c: tc>rate or Cstte ) 	s above 	men tionod 

O.Mdated 7.8.1987 	and 

House R e n t Al loance admissible 	tr 

correspondnçj 	employees in 	that, classi- 

fied city/unclassified p lace. in 	terms 	of 

par- a 	I 	of 	the 	Ministr- ys 	O.M. 

NoiiQ?)13/2/Eh ...-E. II (0) 	dated 	2391986, 

for 	Central 	Uc:vernmont empi oyes 	belonq.... 

• 	 . 	ing 	to GroupA' 

Other terms and conditions.for 	admissibility 

of compensation in 	lieu of accommodat.ion 	indicated 

in 	this 	Ministry m 	Off J. 	- Memorandum dated 

1921.987 and 2251987, 	remains.the same. 

These orders shall 	take effect from .1 71997. 

I 

I 

?k.  

v (11' 

contd. 

Alm .--. 

ir 

• 	
. 

/ 	

, 	. 	 ... ,\, 	, 	, 	

• 
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c: N l 	L R [fl IN i 	irn I iv: I-  
	II LIE NC H 

U Fl i  i flLl I 1 pnl iCdLi On No. 	r 1 91 

OdLO 
Or oidir 	Hi 	Lho 20 h day ol Nov ir,bcr 1Y5 t i I••  

J• 	
' 	

It 	j ( 	 — L 	d i I HIO (1 

	

I'jiflyo 	I.tcbOdnini3LrotIvo) 

I, 	L It  tn 	o 	oid I 	i t y 	/ ( U ritJ 	'1 	L ' 	
u Lud i, Lhu jl t i ce o 	CNI? UiQLtO I. 

L1o1Cdj 5UrvOy ol Iniia, 
0 po i a Lion ! 	fl 	I U r 	I nd 	0 11 	I or 
Uiatrict Kohjm, Njn 	 .. , 
By Ad. vocLo Sun M.. I nikh 

- 
Union :r indIa, Lhrou'jh Lh 	ocrtary to t.h  

(DVb rnm'n t of I ndi a, 
stry or Steel and 

U t I11ti 1 tI:IIIt 	01 	Ii.Lr,r'n,  
L, 	

Uoai, Geoluqicol. Survey of' I nd i u, 27 	aia 	rio 1 N oh ru N oad 
•C 1cuto• 70: 013 

TheUnp j t y j rac tor  
SUrvoy nr Idto 	tni't, E 	Rjcn /:.I•,H ktL 	1•, 	Lii LUII1kHrJh 	e,Ij 11on7r' 

. 	ThO0irecL)r 	oloica1Sirvi y  or 1nda,; 
0POFL1n ldnipur_N3aiand, Uimapu, 	

6666pQfldr3flt5 

0y AUVOCLQ hnj S. 	1i , 5r.c 	 and 

	

C h 0 Lid h U r y 	I d d 1. C • • S . C 

II 

• 	-' 	-• 



AV 

4! \ 

T I' a 	p n ii c rit 	n umbo r' I ri 	(i 7 ( Ce r t.y ccv an) a ra 4. 	:, 	'• 

f up 'L 	d 'U I Umpuyo 	
nf 'r Lho t)IrJcLor 

UrV (jy
. 	

oC I 	Op D ruLor Viunipuro(ju1ufl(j 
L U i:iu pur, N rJ1u 	'Ihi 5 u ppl c.iLi 	t')V 

,illLJIIUU'. 

uction 1 	of' thu 	
ruLjvo 1r1bur1s Mct10u5 

c ljmj1 	
husu Nunt R lloJar,co (HRM) at the r uLe 

appljc:110 to ''ULCIaS5 Cities, i,ab at the rate or 

1 cC thoir uy and also Clji CO ponsution at the 

rutj oC 1 O in lieu of Rent 1 rae Accommodation 
(Rr) 

T hay claim that Na:1n Caj1 ulthjn. '3' 
.Cla os citjeo 

("or Lh 	
JrIJou cC HRA and colnpc 	tion in lieu or REA 

2 	
is an adrnittoc Cuct that the oployos of 

Lho roponcnL 	U,ruc()ratj 	
untjtle(, to ret ('run 

accommociatiori in NagLiand but hoy were not given free 

fl : V 0 mm 	L 	n 'im p ri t: i 

3, 	 Lc';nod 	coufl3Ql 	Hr 	N.N 

o'bmjt; 	'h' 	it 	ia 	utrih1j,,d 

Trjkha 	for 	the 	aPPlicants  

Vid3 	jud)mont 	dated 

COOf'r:.)(J 

'3' 	c.Las 

thoru 	arL 

cjronLu 	by 

.'n 	L.hNo,42C)/O9 	of' 

by 	ttJ 	upru:n:j 	CU,'t 	vidu 

ipuoj 	o. 	t,ht 

ci 	ty 	ciLho CLiIHLf 

onLilur.j 	Cor 	nuCjL 

ci 1, cu1)-s 	L.OU 

Lh!s 	e:ch 	and 	Duly 

ordor 	dtüJ 	1U12.1 

no 	n 	nnora1 	is 

Ovornmnnt 	c2mp,oyon. 

aC 	'U' 	 Cjl105 

oI'I'1c 	(:omor,n(ju 
Hr T I'4kha 'i'cad 	out 	the. 	r1evan 	U r Lic.P H Unc, 	n d a 

Jfl 	I on s 	r a 	0 L 	d I upu t a d 	by 	. 	rnd 	U r 	C 	C , C .  C 
ç 	U 	A 1. .1 	'i a 	o 	pa 	" 	Lb L 	uCJ jwo n Lo end 	0 rcio rc rJCarr'od 	to 	b 	'r 	r iJ0 	nd 	hOd 	boon 	rac ogn j 2  

IV 



rI 

WE, 
J7 11 1  

- 	7 
LI 	1 	

' psirm,  I is I 	v 	Ij I , j ud ju 	L 

tud .31 • 1 U a1 UU in U oh .N ci, 42 (C ) / U9 'ruaJ uj th 

:.h 	Uuprtuio Curt, u Jo 	duücJ 1 U,2 1 U93 in Civil )pul 
N 0,1 0 5  o 	19'j1 	This boincj the est3blhd positn, 

h1 	 th 	
u12r) Ofltjt1j to IRM a t tH 

n[ 1 	on LUuj.r py Irom 1 ')7 	to S JPcJ:IbL)r 1 91G; 

ariLf 	artor, on rit ra.o b,is group IJiy 1,11th 
of 1 	t r ruri 1 .1 0,1 906 PUrs uant to O r rico iotn rend on 

0 	 NO. 11 0 1 3/2/16_L_1l (ii) datod Nou Dolt 	23d.Sept0rnbr 
i5 	 hi thi lifl5Lry of F'flaflr eGOvern ent of 

fl Of Lho LfflA on IhIL roLl) 

jViupj 	 y 	th 	IrrL of iHia I'Urher grntd 
compOLi0n to C roJp 

	C an D amp1ooe3 in lieu or 
iot Ire 	0 0 Li i t 	 o f[ 	from .1 7 .1 y7 vjd 

or 	ndia,i':inisr y  of Finance 	Department of 
L XOUficji turu  	Ca tad 1 3 q 11 ,1 9d7 
uhich reads as follous; 	. 	

0 

1ü uflOersicJnod is directed to raf 
to para 1 or thi 	nistry's 0fFj00 IThrfl0 

randurii 01 Oven number, dated 1 92 ,1 9.37, 
ree rdin C nt ral Covo rn:nent 
beIonLjjflO.tC Groups 'B', 'C' and 'D' and 

poro 1 ol 0,11. or 000n number, dated 22.5,19;y 	rL9ardjn0CUflLroi[ 
OIr.ployoos beion,4 to Group 'A ' on the 
Sub Oc L on tod above and to tay tht core 
qLJrint upon rixa t. ion of fiat ra 	or 1.i canco fl'i 	I or 	1'I;i.J)ol, in I 	nI:r)rfl" f)(fOt, icu 	L.gn(1i 	V huntral OouornIflonL 	1I nv 	Lh.o Country 
vido NinLStry ol LJrbuinUrvnlôpment 
(Diroctpo of[5LiL)I5 U.1NO.12(1-5/ 
(1) 	1.1 I,(v ol.T II) 	(i), 	r:1 	7. 	.1 o7 LUe 1 rJujden 	s 	

to decjde that 
overnirnont 	 r)yo:'. bhonrjin.j to roups 'A , 	 I 	.I 	I .lhrkjn 	in vrinsr1a55jujoc citios and 

PloI:ad •ilj to anti Liud 	CO 1flpOfiStj0 n lfl Lu of' 	OnLfroa ALCO'flTOC1dtiO 	as under 
• 	(I) 	IflJOt cI'0)' 	;.:s •licunco foe for. 

•J000rnLnunt MccoIrLIno(jotjOfl a3 rX 
LOFUW Of I'lfli5ry of Urban 

UUvolopmunt (iructor1to oF' 
LIL;JLC)) '5 ob:'uo (ILJ fltjoflQ(J O.r. 
d.tod 70,1U.7; and 

- 



27 

- 7•'• 

( 	) 	UU.L I ui L i I 
to co rL'() 

flIJ O(I1pyo8 in 
rld5(Qd cty/uflL1dsj o 	p1 a Ce 	n t (3 r rn 	o r p r a 1 

( 	
of LI 

	0M 	NO011O1/ 2/fl5_ .11(U) 
	cL Lad 23,9.1 9(36, (ci C u n L ru 1 La 	rn 1)0 fl 	urn Ploy oo s 

to Croups 'B', 'C' dfld '0' und para 1 of U.11.N
/ 2 / 	_ E • i i (0), d La 

c 	 d 	9 
0, 1013 

1 Oi o00 r);lont On1p1oyoC 
2 roU 

• 	0 thor Lcr 	arj condi tj00 	o r admi S5j 
bUlt., of cornp9fl3aj0 	

in lieu of rent 
frc 	accom$.)or$ati 	

ifldIC3d in thj5 
11fli5try's 0ce Mmorandum dated 19.2.lYcj7anj 22,5.1937 	

rema j 	the Same0 

	

3 	Th30 
7 	

or(jJrs shall take 	
rorn 

.1 ..19 i7' 

Fho CCJfl)POflCCt)ll is lixod 
Lit 1 1j 	of' Lhcj 

CjLJCU1i td 	i th ru 	runcG to. f)y VJI  
ut I 	, Ntititr y 	r r iflunc 	 o o Ul(jo 	

101 
.dtUd2r1 	7, rh50 off ice 	

rnofl ;b 
c.ircLU,L,d by Coc.i1ucj j01 b urvuy of J fldja 	C . 	cutta Vjd 

order No 1/401?(l)/ 	

dated9.1930 for ry 3C'tj00 by all bruncho s. Thu raf rn th 	 , ua at the 
3PPljCaLC are Un t it e C

i t 0 cOrnpentr ih 	rac of 111 	of Pay in lj 	of r(!nt free tj011  

rj  

 oiLh err
uctfrom 1.7.1 	in torrn 	

of 0..No1 1015/ 

	

l(i) 	rl ~) t od 1:3,1.11 	i n adj0 	o 	tho iI' 50 	
IIloapJhcants 	

n o t Ontitled to1O LOpOn3Lj 	
In  

flonCh 	 ofront free eccomodatj.on 	or the or NOVOmLOr 1 	and thor are 11 b1ü to refund thjt dfluu L 

6. 	
n L  h  o rosuit 	this 	ppLI 	

0 Thu cat1o1 all00d rI P ,  f I d C,  n
aro directed to pay )3R 

	t;.th 	3Pf)licants u 	tho taLc of 1 	 L hOjr f 	rorni 'J,7 	n rote 9rQUpI 	 rj

ujth Offt from 1 010.1935 
in to 	of 

dtod 23.i: 

	

 
r di 	 o C rc)nUflL - lected t0:p 	

the 1. (l'Cfit.hl y 	 - 
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1 C U 1u L o (J 	Ir 	1 U( 	U L 	L I i U 

Ui 	poctic oppliconLs L;jth oliect irom 1 .7 . 9U7 

ii be iciu 	t11 . T h 	ro opofldOfltS 5h 11 realise 10 	OF pay 

/ 	oF 	i1,cont: çH.d in Uxccj 	,iiLh salary For thU 

iio a Lb c F N ü Uffl U r 	07 0 

7 	 The r sponJonts zhall implement the abovo 

2! 

	

	 drcctnns and pc..y al1 aflcr uithin three mcnths 

• . (iOday 5) ham ;he .datc of rccoipL oF copy •o F the 

order. 

• 	 timo La 311 Cc)nCQ mO L itninod La LL y 

00 

CHI.1jr 
S.. 

L 

u • 5 .n .  1 ytn 

nk 	

)MN) 

m  

S.,.. 



1'

.04 

77 

 

•,t,,e.  
(ty 

.N TilE CENTlUL 1!iiNiS'J. /TIVE 
ANN*  

CUYAHAIi I3LNCII  

: 

Original Application No.266/96 and series- 

Ite of cIecinion: Th:i,o tho 10th, dy of Juno 1997 

(AT KOIIIMJ\) 
The 	Mr Justice D.N. Baruah, Vice -Cbairmin 

flio 	'ic tic C. L. 3n9iyi.rto / Ad!niniBtrULjv(-.­ Member 

1. Original Application No.2bb of 199b 

Shri Ham Bachan and 14 others 	 ... .Applicants 
By Advocate Mr A. Aliiuod 	 . 	

. -versus- 	. . 	 . 	. 

Union of India and others 	... -Respondents H. 	. . 	 By Advocate Mr S. All, Sr. C.G.S.C. 

Original Application No.268 ot 1996 
Shri Nori1 Chandra 	s and 55 others 	 ....App1icant 
By Advocate Mr A. Ahmed 

-versus- 

IJH.JUH t.1. 	.ilJ 	lL 	ULjR:.a 	
. . 

UyAdvocaLe Mr S. All, Sr. C.G.S.0 

' r yir/lr)pjjcotjQfl No. 279 oL 1.996 

Shri B B l3hattacharjee and 31 others 	 Applicuntc 
By Advcäte Mr A. Ahmed 

-versus- 

Ui 

	 . 

.i on otJ: d:i.a u id otl ers 
 

J 	AC1VOCLC Mr S. AU, Sr. C.C.5.C, 

I 	Ii r. IApI. I I on I 	IfiliIi 	•Ill1.1..) / 

	

iii: j fle:uj Kr Thw Mi'ijudar: 	nd 2/1 ot.)ft 	 r- 

By Advocate tic A. Ahined 

Union of India and others 	 . 	
... 

By Advocate Mr S. Au, Sr. C.G.S.C. 	. . .. 

	

5. Original Application No.14 ot 1997 	., 
Shri Jatin Chandra Halita and 19 others 	 ... .Applicants 
By Advoct:e Mr A. Ahmed  

-versus 

Union of inc3 ia and others 	 . . . - 
Roopoi:1ort:r3 

By Advocate MrS. Au, Sr. C.C5.C. 

1 

/ 

•• •••• ••••••••••••••••••••••••••••••••••••••: 

	

- 	 a 



3c 
2 

:.1r.i. 	 tuu:1 	I.I 	oIIi, 
fly 	IdvOcnt:fl 	fir 	S. 	ni id 	Mi 	I. 	MI to. 

• 

Union of 	:; nd,i 	and nLh 	:r:: / 

13y Advoca 	Mr G. Sarn, 
. 	ucopondc.n Ln 

Addi. C.G.S.0 

 Origina' Application No.87 of 1996 

Shri C.T. L~alachandran and 32 others 
 By Advocate Mr S. Sarina and Mr B. 
Applican ts  

tiehta 

Union of india and oLhra 
fly tvJvo(:1 L 	fir 	c;. .. 	 .. . ROsPonc]oflLfl 

i1. 11vi , 	Add I  

 Original. Application No.45 of 1997 H 

J 
Shri L. Shashidharan Nair and 9 others 

1 
By Advocate fir 5. Sarirv 	arid Mr n 

.. .. 
- .Applicants 

• 	t,,;. -versus- 	 . 	

. 

Union of. India and others 	 j  

. 	

Rendots 	4 • 	ry Advocate Mr G. Sar, Addi. C.G.S.C. 	
. 

• 	 . 	
•H• 	

ma 	
. 

9. Qrigin 	App1icato No.197 of 1996 	
•. 

!ff' Pc/George and 66 others 	 Applicants 	If By Advocate Mr S. Sarma 	

. 

,•. 
-versus-. 

Union of India and others 	
Respondents 

By Advocate Mr  A.K. Choudhury, Addi. C.G.5C. 

)O. Ori.gina.1 App.ljcatjon No.23 of 1996 

Shri !lira].ui Dey and C ot:hor:j 	
.. 	 . 	

••• 	

II fly 1"VC)(1I[0 tli: A .L. ..Jarid Mr 11. •Taiukdar 

-verSu5-- 

Union of India and oth rs 	. 	
. 	....... Respondents 

By Advocate Mr A.K. Choudhury, Addi.. 
C.G.S.C. 	

. 



- 	 - 	 - 31 

/ 	 I 
L 

Original Application No.190 of 1996 
/ 
I 

/ 	
1. National Lederation of Information and 

Broadcasting E111p1oyecs, Doordarshan Kendra, 
atjtlrid Juit , rcroritd by U n i t. 

fr - 	Sccrotary - A. 13050 

H. 	 2. Mr A. I3eso, working as Senior Engineering 
Astt. (Group C), D . D . K . , Kohima.. 

Applicants 
....... ............................................................. 

/ 	
ci v 	iii 	. 	 HI Mi 	• 	I t 

tJion of India and others 	 Respondents 

By Advocate Mr A.K. Choudhury, iddl. C.G.S.C. 

12. Original Application No.191 of 199:6 

Shri Kodolo Top and 16 others .... ..... Applicants 

By Advocatc Mr S. Sarina and Mr B. Meh.ta 

-v 

Union of India and ot hers 	 Respond onto 

By Advocate Mr A.K. Choudhury, Addi. C.G.S.C. 

13. 	Original Application No.55 of 1997. .. 

1 . 	hr I R a n j a n Kumar Deb , 
Secretary, All India R.M.S. & Mail 
Motor Service Employees Union and 

2. Nhci. JL.uion)IL Bob, N.A. / Railway Mail 
L;orv ice, lJi.mapur I iJ.way Stoti.on 
J .j in 	J) I 	N 	(J iii 11 

• • • . .Appi icanto 

By Advocate Mr N.M. Trikha 

-versus- 

Union of India and others 	.....RespondentS 

- .......... 
	By 	dvocate Mr.G. Sarma, Add!. C'.GS..C. 

14. Original Application No.192 of 1996 

National Federation of Information 
and Broadcasting Employees, 
All india Radio, Nagaland Unit, 
represented by Unit Secretary - Mr K. Top. 

Mr Kekolo Top, Transmission Executive, 
All India Radio, Kohima, Nagaland. ......ApplicantS 

By Advocate Mr S. Sarrna and Mr B. Mehta 

• 	 - v or S us -  

Union of India and others . .......Respondents 

By A d v o c a t e Mr AK_-€4d 	zid1. C.G.S.C. 

lk A 	

'1 



	

S.. 	 S 

j 

- 
b, UL3ginaI /ii1LOt ion No 2b of 1997 

	

I blri Jdg3ILl 	Mdli, 

General Secretary, Civil Audit & Accounts 
AQcatiOr1, and 30U other employees of 
the Office of the Accountant General, 
Kohirna, Naga1 and 	

. App! iCat3 

13y Advocate Mr N.M. 'Iti kia 

-versus - 

/ 
Union of india and others 	 ... .Respondeflts 

By AdvocLc Mr (... Sarfli Add!. C.G..S.C•. 	 .5 

I 

Ete of decision: 10-6-1997 

di iverd in open court at Kohima (circuit 

sitting) All the pplicatioflS are disposed of. No order as to 

COOLO. 

S 	 .. 

/.C3EEt (,') 



- 

- 	 .• 	V  

(1)! 	R ..  

LU1.hJ1 (Y) 	 V.-  C 	- 	.•. 

All the 	above applications involve 	common quest ions 

of 	lai 	and sin ilar 	facts. 'Iherefore, we 	propose 	to dispose 	of 

all the applications by this common Order. 

2. 	Facts for ftc purpose of diSposal of the applications 

l))lI&IIlIi 	
l%y 	

tlIItJYl(n 	(ii' 	Ilu.) 	 c;priiii,ii, 	ut 

indu working India working in various departments in(;iuding 

Defence Department. O.A.Nos.266/96, 268/96, 279/96, 18/97 and 

7 :ae Defence Civilian employees under the Ministry of 

Defence,' Q.A.Nos.9l/0G, 87/96, 45/97, I97/9. and 28/96 are 

employees ip ftc Subsidiary intelligence Bureau Department under 

the Ministr of Home A flairs, in O.A.No. 190/96 the members 

Of lhC .i4pj)licUnt AsociuiiOii Ui'C eI1)plOycCS uiidCi' DordUrSiwli, 

Minisry of I nforin ation and Piroadcasting, and at present posted 

at Kohinia, in O.A.No. 101/06 the applicants are employees of 

the Department of Census, Ministry of Home Affairs, in O.A. 

No.55/97 the applicants are employees under Railway Mail Service 

under the Ministry of Communication, in O.A.No. 192/96 the 

members of the applicapt Union are employees of All india Radio, 

wid iii 0.A.N0.26/07 the applicant is an employee under the 

Coii I P' rot I :i a id A in lit or Ce neru I. 

3. 	All the applicants are now posted In various parts 

of the Stale of Nrpjtland. They are, excpt the applicarit in 

O.A.No.55/97, are claiming House Rent Allowance (IIRA for 

short) W. tire rate applicable to the employees of '1.3' elts cities 

of the country on the basis of the Office Memorandum No.11013/2/ 

66-E.I1(13) dated 23.9.1986 issued by the Joint Secretary to the 

Government of india, Ministry of Finance (Deptt. of Lx.pcnditurc), 

Nevi Delhi, on the ground that they have been posted In Nanland. 

V 	 V • 	 ...... ......... 



cfr. 

2 	

wt 

(' 

ftc Prestdcnt of India issued an order dated 8.1.1962 to the 

	

ilciyees of P&T Dcrt;ncnt 	 iwi 

and I'uci sai ig Aru wi u were nut 	Id! WILII  

would draw I IIA at 1k rI L C appliCubleto the employees of 

class etlics of the Country on the basis 0 f0l.2(22)'-E I(13)6U 

dated 2 8 1960 however, the authorities denied the same to 

	

employees ignoring the circular,o.. ,  ,1986. Situated , 	b9in 

aggrieved some of the employees approached this Tribunal and 

the 'Iribunal gave direction ' to t1'te 	th,rities to pay 1 IRA' to 

tIi(JC 	 With 	etleCt 	truni'8.5. 108G. ,  l.eIiig 	cl;a1ified 

with the aforesaid . order, passed by.this. Tribuni";in O.A.Nà.42(G) 

ot I WY), 	l 	(,ha h wid other i -vs Union of India and otk r 

the r spond' t s filed SLP and in due course the Supreme Court 

di nit 	( d tl, 	iiid 	LP (C. ivil Appeal No 210 	oh 	I'iil) at Iii 

the order of this 1 ribunal passed in 0 A,No 42(G) of 1 9S9 with 

QIIIL 	LIi(xI1 I 	ii lou 	 (10101 ( 	thi 	( 0O( kiding 	pot 11011 	of 	t ha 

ju.Igrnent of the Apex Court passed in:thc above Zipj)Cal: 

• 	' \y'i 	 "We see no Infirinity.in 'the judgment 
of the Tribtirn.l under appeal.' No error with 
the reasoning and the conclusion reached therein. 
We are, however, of' the view that the Tribunal 
has not justified in granting arrears of 1 -louse 

•  Rent Allowance t:u the respondents from May 
18, 1986. The rcspondens, are entitled to the 
arrears only with effect, from October' 1, 1986 
when the' recomthcndation of. 'the'':IVth :Central 
Pay Commission were " epforcecl. 'We'. direct 
accordingly and modify the 'order' of 'the ITribunal 
to that: cx Lent. The oppeal, therefore;,. disposed 
oh No COs1 

I'ruin the judgniciit of th 	Apex' COLI I;Ii quted'r.ubove', ' ii' is no 

well es1iblisloed that 	the oiipIoyee 'limIted' In Noo'odatod wwld 

be eniR led to get 1-IRA as" i dicated i ri thc ' aforesaid 'judgment. 

4 	I he said judgment i eiat 	to the employc e 	of. the 

1 clecommunication and Postal Department Later on, the civilian 

employees of the Defence Department ac  viell as employees 

of the other departments of the Central Government who were 

nut paid I IRA, therefore, being. aggrieved ' by tl'ue action of the 

I 	 responcSents 



3 ç / 

/ 

/ 	"p'idiit 	1n reiusj1 	to 	iVC the benefit of the l
-1IA In 

	

of thu jiid 	of I1iC A)CX CO111'1 (iUOte(j 	1)0V0 	ouie :1 1 > 1 )11 	lU 	I 
"I q;Lfl  A 	 .Ii1iIti ll the ;ijj(.fl[ 	

wuI'e 
dihpw;iiI of by ttiJ 	l'r uriul by a co 	mcii Order da ted 22.8. 1 995. in the said 

e 	 order.: this Tribunal allowed th 	or Iin 	appi i ca L 
ions and directed the

repo,1dents to pay 

	

I Il A 10 tl 	il)j)lIcdU[
IbUnal 	In the 

aforesaid order, Oflt 	0tfi 	oh 	!V( d ' 	t0llü, 	

, 	, 	 i "I hi) 	i hi 	p 	
II wv i 	i 	 1 iii in  

J. 	
C.uUfi 	(ovuinjjjt;it ' 

	

 to 	 etii,; - 	 : 	iii. 	lnriii 	fi 	
11;,tj,lU 	o 	Iijt 	ilIni 

	

0! 	
iii 	Ia: 	it 	j 	Ii. 	but 	0($(iu as tiu 	csC in 	

be upto 28.2. 1991 and a 	
c a 

t the rate 
35' 

may.bC"appiicahle fron, 

	

m 	
H tie to time as from i 

3 199] 	
and 

conliriu: t onwards pa> thc 

the Civjjiai 	Cflip)O,C 	

of'l)cfe;)Cc Dcp3rtzlicl]l Olso clUI,n(.d HIA 
0  n 11w brlbk of thu iiuij Jucl 

pnft1 of 11w Co101 UuRJ cirelitar dtcj 2:,i.o. I 98( hy 	 .. i. 
lUiiii1. 	 V , 	

11.A.1•h, !Y'i/ti, 	liii 
	'iht 	'lI'1hi,j 	by 	)'OL Un011iei- Comju101 order dt1t 24.8. I 

  
5 	 O.A.No I 2 /j; and 	I 2/j 	a! loWeLl 	tue 	app! ic 1101)3 directi 

t 	 ng the 	espndents o pay ii i A to the Dc felice 	
r 	o 

 Civilian emPloyees posted in Naa land 
in the saInc manner as ordered on 22.8J995 

 were, hoy 	
aboy 	These orders 

e, chdllciigecj by tha recpoi)dIi)ts before the Apc\ 

Court and tn. Said appajL alonwjth Somu 
011)0! appcuJ5 wcre dJsposcd of by thc Ap) 

Cow i in C A N I of 1 00' (Ic with 	
Spe(:jljl (Ditty) Ahru1-, awl ot her 

the Apex COUrt did Hot nu;uiçc any 
	

I

refure,k(.'t 	
I liA In tiw (hitd 	17.2.1997 	'I'li:n :.lo,: 	i 	is 110w seCtDj I:iat 	t. 

POsted in Naial;ncj are 
CfltjtJcd to lil/ 

clOd iì 1ic hOC of th ApCA Cow t 

Order dated ':228 
1995 passed in 

hold that .aH the applicants in 

are entC}ec1to NRA at the rat 

• ' ' : applicable........ 

ii 	) ( i; 

in vcy oI the Obove 

and this 'Fri bun0l 's 

and Others we 

thc Qbov 	
origj:)aj dppiicatjOflS 

A "cAl 

I 



... 	 ---------------

:• .. 	 ----.- 

--3 

PI1l iI)II 
	to 	th( 	C( nti 	I 	(v t iimcnt 	l)l(y( 	of 	'tY 

of ciile 	anti ty'i 	
for tim period from 1.10. 198( or from the 

C1LOII (IntO (>1 	iOStitip in Nn!micl if tli 	•pOstin 	is sLtUseqtIcnl 

to 	t fo 	,i ni 	ii 	i in 	tuoy 	hi 	pi 	20 2 1'i') I in d at t 

/ rate ds miy Ut applicullc 	froni time to tone from 1 3 IO'3J 
Onwar 	and c:nhtt,j oR: to 	t h e 	urne till t he;iWJ nuLl Hca t ion 

/ 	 i. 	 A 	 ft 	wi 	if 	a i 	(I 	 in ii to i, 	I 	a 

U; Iii (nine. 	 H 

n1) 1) 11 C i wt 	I IRA n 	tUov 	md thk rni 	bt don C  u 	C0ly 
1)0 iU1 , ol 	iiy I cit( Within 	t 	n clod o 	thrce mouths from 11w 
dit of rcc ipt of the order 	 / 

In 	.A.Nu;.)I/(; 	87/hG,; 1h0/9G,j I/hG, 4/h7, 1U2/hG, 

	

.......................................................... 	
. 	. 	. I 	197/ho 

 

and 	/97, th 	lppIv ln1 s hivc iI so cctu ed. J0/ 	onp H' 

	

free ileconi niodt1ou. TIi 	n 

	

I(hlOd 	OOIIIH,(I 
• 	

( J 	 . 	

;•,; fr.tii e 	n1, 	bntjtthat. 	this 	iribicrial 	in 	O.A.N.'lh/t I ... -, 	• c lJ 	 -, 

ut.irs have 	
lowly graiiteI.u1 C0Inpe0stijori. Mr S. AU 

• 

	

	
learned Sr. C.G.S.C. and Mr C. Sarma, 1 carnedAIl.. C.G.S.C., 
do Hot dkute the sanim,"  

We have gQnc throjgh the orde'r :dated 22.8. 1095 pnsed 

in O.A.Nü.48/.) I and otlie. In the said order this IribuoLli, unon 

otliern, Pim.I 1.1)0 I0ilnwin 	Order; 

• 	 "2(a) Lice 	fee at:'he: rateof 10% 
of moothly pay (subject 	o  I vhcre it was Prescribed 	a 	lesser rate ,: 	 .upo jj  the OxiOfli 	of basic 	pay) ;'wftli CfICCt• fron L 1.7.1907 or actual date of posing in Nagalaind 
if it is subsequent thereto;:'a, the case may ;  Qe c  upto date 0 and continue to pay the same 
until the COflC05Sj1i j5 flOt :Nvj:i1hdrmwn Qr:tc)o(Jjfil A 	
hy the Coverntncmt of India Or till rent free 
aCcoimnodation 5 not provjd] 

	

. 	 . 	
,•. 	. I IC If ores; 1(1 J tidg HI Oflt covers the Present cases also. A ccord i tly, 

we ItuI,I I tat I lie 0 1)1) 1  inis ire eni LIOn to get, JW CnInpensiii II In 

in lieu of rent free accommodatjon.jn the manlier indicated 

H. 	 • 	.; 	In........ 

b 

.. • ,--- . 
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ALCO, dingjy svc du 	thc 	
to pty to the IQI) 	ULflI)SjLi 	

1Lfl 	fr Z) 	
liii,; 	

Wit IW (JOIW US 
CUrl 	

ee 

y Us 	
t. I LWy IU 

WI 1J11i 	
IicI'Io(j of 	

fl on Lbs , from the cia e of  receipt oI 

All 

Li) IS 	()j'(J( ,J, 

 

li' 	II)). 	
15 	

tIcc()j.(JJ1;  
CO 	 di0.1 	

")w(I(1 
1)SjdC rjn 	

the entire fflr 	

ca 
Wi (fl'j1,1 	

LU (()j 

	

Efl) 	
H. 

"S 	' ''H."•'; 	
.:' 

Af: Copy-- 

/ L - i 	/ 	I  
1 W#fr 

J/Iti IIJPH 

Is 

I 	 3 	r 	
fr 

''*' •, 	u.,,, 

1h' 
I 



___  

IN IFIE CKNTRAI ADMINISrRATIVE 1'RlBiJJAL 
c; tIWA flAil l:;NcH 

Aj)1iltioll No. I 	of 	I 

l)t:o of ,lciiii: 'Ilik dic 6th day ni Nov obet' 2000 

The Honbie Mr ,J umJco D.N. Ch\vhdilry, Vi 	Ci ii 

Shri Krishna Sinha and 267 others. 	 Applicants 

By 	liocate Mr A. Ahrned. 

- versus - 

The Union of India, represented by the 
Secretary to the Government of India, 
Defence Department, New Delhi. 

fl 	(nrri, conilloor, 

C/a 99 A.P.O. 

3. The Controller of Defence Accounts, 
(C.D.A.), Ministry of' Defence, 
G uw a hat i. 

By Advocate Mr. A. D'eb Roy, Sr. C.G.S.C. 

Respondents 

0 k I) i. , 	1< 

• 
CHOWDHURY.J. (V.C.) 

't 
/ 

(I 

The 	applicants 	are 268 	in number. 	Iheir 	guevanca 	is non- 

payint 	of 	license 	fee 	at 	the rate 	of 10 0/0 	compensation 	in 	lieu 	of Rent 

' 	. 
ft O( 	occOirl mod t1 ton 	Since 	the ipplic ition pertains 	to 	corn i on 	( 1 icvance, 

/ 

common 	e,iuse 	of 	action 	itd 	the 	natut c of 	chef 	souhi 	101 	1 	ii 	o 'nie 

•1qJ 	similar, 	having 	re'rd 	to 	the facts of 	the 	case 	leave 	is 	granted under 

Adm ii 	rlii jv- 	T1 , 11),iiiiij I I 

I 	J7 	LU 	agitate 	tite 	tiiaitr 	iii tillS 	sittIU 	ipplicutiii. 

All 	tn 	epplicants at 	the relevant 	time: Were SerVing 	under 

• 	 the Garrison 	Engineer 	at 	668 EWS, C/c 99 APO in the rank of Electrician 

• 	 .. 	1-IS 	II, 	1-IS 	I, 	iiLLCr 	Pipe 	HS I, 	KCI. Mech. 	HS 	11, FGM 	(5K), Plumber, 

Mate, 	c:t:e. 	It 	lim; 	been 	si;tce,I by Mr A. 	Ahnted, 	icarnc;d ciiitd mi' 	'the 

jr____ ---  -----.- -- 	 ' 	---..- 	,•, 	IiT• 	- 	 -- 



r , 1()\nee oy the r buflcU 
in 0 A o 1/4/1005 md 0 A No 125/1005 

oed of' on 24.b. 1J95. it ho also been statcU that th 	order of the 

'I nbunal dated 24.8.1905 Was assailed be lore the AjYOX Court: aU the 

Cow't i')'t.tsOd 10 lt:(I'Ra witl:i tttc. Ovdur of ritc 'l'ribuntL A number 

of,  1ke decIsiOns iidi'ed by the iributial iIaVO also heuti Ci ted be bit". 

mc. This case also issquarely covered by the decisions rendered by the 

Tribunal itt 
the earlier cases and also 0.A.No.143 of 1998 dispOsCd of 

oi'i 18.9.2000. 

• 	In the 	light of 	the :iecislote 	.ndereci by thi: 

1 I wn 1 	I 	IQ 

 

fee 	It 	the 	13te 	O 	I0".0 	if 	(i1ili 	 t'l1 	llL 	 1.1 	•' 

from the actual date of' posting lit NagOtmu wiilefieveY 	.1. 

cOflUflUC to PCI the same till the 	om 1)e1-11oi 	iS nOt 	it COt i 
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IN PHE CENTRAL AJI2INISTRApIVj TRIBUNAL 	\ 

GUWAHATI BENCH ::: GUWAHATI. 

°L22°a 

hri Gadadhar Bania. & Ore. 

VS 
	I.,... 	&1ic!. 

Union of India & Ore. 

	

...... 	Respondent. 

(rittn Statements filed by the respondents 

No. 1, 	and 3 ) 

The written statements of the abovenoted 

respondents are as follows: 

	

1 . 

	

That a copy of the 0 .A • No • 1 06h O (referred 

to as the "Application") has been served on the respondents 

No. 1, " and 3 • The respondents have gone through the 

sane and understood the contents thereof. The interest 

of all the abovenoted respondents being similar, common 

written statements are filed for all of them. 

	

H '. 	That the statements made in the application, 

which are not specifically adniitted, are hereby denied. 

	

3. 	That before traversing the various paragraphs 

of the application, the respondents beg to give a brief 

resume to the facts of the case below : 
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There. is Govt. policy issued for grant of 1A 

to Defence Civilian employees vide Govt. of India, Ministry 

of Finance circular No 11 013/2/86/E-II(B)dated 23.09.86 

and 11 015/4/86-, 11(B) dated 13 Nov 87. It is submitted 

that thee are applicable to those employees to whom Rent 

free aocommodat ion have not be en provided by the department. 

But in the case of this application, the factual position 

is different, as out of 68 applicants, 17 are living single 

in the Rent free accommodation, and 33 are living with thefr 

families in Govt. !narried accommodation. And 18 re living 

under ouin arrangement and getting 5% IA as per 5th Pay 

Commission. 

The details are as follow 

	acc omodat ion  

.L10  MESNo. jnddesation 

1 110353 Ishwar Bbagat, PGN (SIC) 

9. )10o29 Chandragourd, Blacksmith 

3. 238516 Padam Bahadur Chetri, V/Man(SS) 

4 ,  93804 A P Kumar, Mate 

 225161 Amar Singb, Chow 

 238247 Soban. Singh, V/Man 

 943798 Atovisema, Mason 

 138333 M Jkka, FGM 

 243641 G Munu Swamy, Mate 

 9 38437 X. P 0 Nair, V/Man 

11 290338 Haneefa, Fitter pipe 
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NQ 	 Name and desi.-r-,nation.  

1 3 . 	144013 	 Pardeehi Prasad Gtipta, Maz 

943744 	 Andrew LII, Elect H-II 

164068 	 Narayan Sliarma r  Claowkidar 

920189 	 Jogi Pradhan, Chowkidar 

16 • 	143483 	 V]) Murthy, Peon 

17. 	943780 	 Han Barn Chouhan, Maz 

____ their farnilie 	 marr ied  
acconiznodation 

MES No  Name_and des' ation 

1 • 243646 Gadadhar Banla, Elect HS-II 

9, 938104 0 N Mal].iek, Elect HII 

3 • 243617 
Bbalcta Bahadur Ia, Nate 

 238247 Sorn Babadur, Mate 

 237840 Sorulara Neog, Painter 

 143599 Sab in Hu. s sam, Mate 

 220270 reerarn Sharma r  Capenter 

S. 943921 Moyanguehen, Maz 

 043683 AL Fiandal, Naz 

 943522 Aga Bengrna, Capenter 

 '90344 P C Pradhan, Carpenter 

1'. 43882 K K Das, Naz 

1. 243775 Rarnavawal, Maz 

140 943588  Sri Lal Mohan Das, Carpenter 

 220266 Vidiyanand PbaiQ.ir, Mason. 

 978252 &iv $ingh, V/Man 

 238511 11 D Das, Carpenter HS-II, 
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180 43598 Kailash Partra, Maz 

19. 2439 04 Satrugban Tha 1ur, Cbowkidar 

0. 43656 5an1r Das,8' Wala 

21. 24355 L Doley, FGM 

22. 243679 0 Lotha, V FGM 

23. 2 38396 Virnu ?rovat, FGM 

24. 9 37716 P I Ho im Roy, Sr Elect HS-I 

25. 24361 Prem Lal, Painter 

26. 143672 Ka. Sanil Singh, FGM 

.7. 243889 M L Kaipubu, Elect (SIC) 

98. 738038 Chandradew Thakur, V/Man 

19. 2 38497 N Ramcban.dan, V/Man 

 "044 B1uibeneswarrai, Mate 

 243434 Gobin. Singb, Mate 

3. ,,  290211 Sunil Deb, FGM 

33. 920251 Usit Mahato, Painter. 

'Plieggts  _1i ving_un. der on arrangements 

aprjLq MES NO Ngnatipj 

1.' 243601 Megha Singli, Elect ( SIC) 

20 243681 1 Mangi Singh, Elect (SIC) 

34 238495 ICh Manglen Singh, FM HS-1I 

4. 43671 ICK $arma, Elect HS-II 

50 143693 J S Winner, Maz 

6. 24 364 3 Ti].]. Baiiadur Lama, MaZ 

7 • Ex-3891 M.D. RaIiin, Mate 

 237988 J N Tba1r, Re/Nech 

 220304 Singh Bahddur Gurung, Maz. 
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943603 	 Dadhiram Dahal, Naz 

238078 	 Motilal, V/Man 

243936 	 Ola. Kaingmong, Maz 

P4 36 	 3 K Rana, Mate 

'29336 	 B B Thotal, Pipe Fitter. 

143673 	 I Kulamari Singh, Maz 

I

j  242077 	 H Nilachandra Singh, Maz 

244 033 	 'Raanan da Sharma, Naz 

	

H 18. 	7439 97 	 H Kan Singb 

Since the applicants have been provided Rent 1ee 

accommodation as per Govt. policy and some of these are 

livig in Govt • married accommodation. They are not entitled 

to the grant of BRA at the rate of B • B1/B2 cities/ toi 

compensation at the rate of 1 of pay. 

The applicants have raised demand of legitimate dues 

merely on the basis of Hon'ble Tribunal judgement orders 

passed in O.A. 48/91, 0.A. .26/96 and 04. 143/99 which are 

applicable in ease of non -availability of Tent 'ee accommo - 

dation. It is once again submitted before the Hon thie Tribunal 

that Rent Free Accoainodation is available in this unit and 

have been provided to the employee s/applicant s prior to issue 

H of Govt policy on IA in terms of Appendix 'A' of Govt. of 

India, Mm. of Defence letter No. k/02584/AG/P3(a)/97-S/D 

(Pay/Services) dated 25 Jan 64. 

Photo copies of following policy letters/circulars 

are enclosed :- 

(a) Govt. of Iidia, Min of Finance letter No.11 013/ 

2/86/-II(B)dated 23Sep86. ( Annexure 'p'). 

j i 

it 
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Govt. of India, Min of Finance letter No 

11 015/4/86-i9 11(B) dated 13 Nov 87. (Armexure'B' ) 

Govt of India, Mm. of Defence letter No. K 

A/O584/AGE/P3(a )/97-3/1)(Pay/Services) dated 

1 5 Jan 64. Uiinexure 'c') 

That with regard to the statements made in pam 1 

of the application, the answering respondents state that as 

stated hereinabove, the applicants have mis-conceived and 

mis-interpretated te provisions of entitlement of the com-

pensation and filed the instant application without any basis. 

Hence the application is liable to be dismissed with cost 

That with regard to the statements made in para 

of the application, the respondents have no comment, to i offer. 

That with regard to the statements made in.para 3, 

the respondents state that the applicant did not avail any 

H 	alternative remedy available to them and have directly come 

before this Hon'ble Tribunal. Hence, the application is 

hopelessly barred by limitation as required under section 

O and 1 1 of the CAT ACT, 1985 and as such, the same is 

liable to be dismissed with cost. 

That with regard to the statements made in pam 4.1, 

the respondents state that the applicants being defence 

civilians, do not require to risk their lives like Armed 

Personnels. Moreover, the nature of jobs are not like those 

of Armed personnels although they are all protected with 

the help of Army. But this nature of job has nothing to do 

with the entitlement of compensation as claimed by the 
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applicants. 

8 • 	That the answering r e sp on dent s have no comment s 

to the statements made in para 4.2. 

That with regard to the statements made in para 4.3, 

the answering respondents state that the applicants' so 

called grievance, cause of action are not similar as they 

are provided with different types of accomiodation as indi-

cated hereinabove in the detailed list of applicants. Hence, 

the applicants can not join by a single application as 

required under the provisions of Rule 4(5) (a) of the CAT, 

(Prooedures)Rules, 1987 and as such, the application is not 

maintainable and liable to be dismissed. 

That with regard to the statements rnade in para 

4.4 and 4.59 the respondents state that as stated hereinabove, 

such provisions do not apply to the applicants who have been 

provided rent free accommodations. 

That with regard to the statements made in para 4.6 

the respondents state that the applicants are provided rent 

free aceomodations and as per Govt policy/provisions, they 

are not entitled to any such compensations as claimed. The 

situation in Nagaland and Nanipur has nothing to do with the 

claims ofthe respondents. The respondents are guided by the 

rules and instructions and not otherwise. 

1'. 	That with regard to the statement made in para 4.7, 

4.8 and 4.9 of the application, the answering respondents 

state that under the facts and circumstances of the case and 
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the existing rules regulating the entitlement of HRA, licence 

fees, compensation in lieu of rent free aecoimodation, the 

applicants are not entitled to any such reliefs as prayed 

for. The decisions of the cases as cited by the applicants 

does not apply in, this ease. The facts, circumstances of 

those oases as referred to are quite different then issues 

raised in this ease. 

The respondents crave the leave of this Hon'ble 

Court to allow them to refer to and rely upon such rules 

instructions and to interprete the various decisions of this 

Hon'ble Tribunal and the Apex Court at the Time of hearing 

of the case. 

That with regard to the statements made in para 4.10, 

the respondents state that this allegation are false and 

baseless and are denied in absence of proof. 

That with regard to the statements made in para 4.11, 

the respondents state that the applican,t have not submitted any 

such representation to the respondents as claimed in the 

pet it ion • This I a fa 1 se an. d the claim is den ie d in ab sen ce 

of proof. It is re-asserted and re-iteriated that the 

applicants are not entitled to any such compensation as sought 

for. 

 That with regard to the statements made in para % 

4.1? and 4.13, the respondents re-assert, and re-iteriate the 

foregoing statement s made in this wr itten statement a • The 

1 applicants are not similarly situated with any such employees 

to whom such.eompensations are paid. 
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That with regard to the statements made in para 4.14, 

the respondents state that the applicants have filed this 

application acting malafide and procure wrongful gain. Hence 

the application is liable to be dismissed with cost. 

That with regard to the statements made in para 5.1 

to 5.7, the respondents state that the grounds shown in support 

of their claims by the applicants, can not sustain in law, 

particularly under the facts and circumstance,e of the ease and 

the provisions of rules and instructions. There is nothing 

to shown on r e cor s that there has be en any di ser im mat ory 

treatment meted out to the applicants hence no provisions of 

Article 14 and 16 of the Constitution of India is violated. 

That the answering respondents have no comments to 

the statements made in para 6 and 7 of the application. 

That with regard to the relief sought for by the 

applicants in para 8(a )(b )(o ) and (d) incl.ding the interim 

prayer, the respondents state that under the facts and circum-

stances of the ease, provisions of law, rules etc. and the 

explanation given in this gritten statements, the applicants 

are not entitled to any relief whatsoever as prayed for and 

hence the application is liable to be dismissed with cost as 

devoid of any mer it. 

In the premises, aforesaid it is there- 

fore prayed that Your Lordships would 

be pleased to hear the parties, peruse 

the records and after hearing the 

parties and perusing the records, shall 

further be pleased to dismiss the 

application with cost. 

Verification..... 
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YERIPICATIO 

I, Sbri V g /KR/f I/WA, MA -SOK 	 presently 

working as the 

being duly authorised and competent to sign this verification 

do hereby solemnly affirm and state that the statements 

made in para t2frJ 17- A-d / 	are true to iy 

1Qowledge and belief, those made in para 	 being 

matter of records, are true to my information derived there-

from and the rest are my bumble submission before this Hon'ble 

Tribunal. I have not suppressed any material facts. 

And I sign this verification on this /0 tb day of 

May, 002 at Guahati. 

rr;ej tt.nUa 
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fiXU1 	
', If t}io 

attachofl)Gfl t is lo 
	

two 	 If the at achuet Is 
for two WO 	or mor, 	the cOce 	ofl $numerato d in 
Gri 	

No5 4,5,6.7 	
10 of the 1'1GXU 	

be 
admjjb]5 1addjt6 

	

No cash TA/DA will be admissible, 
i £ithe caaC 

	

7*1 	oa 	idc 	.upe •'Ju the 	 Ic In 	COfl tj• ci in 

this Iini 	0 	
t:tcb. 2ju1.rud to bei0. 

fl•69/I/59/260_SJ/pay/S 	

the 

6 t: 	

960 as modifiG d by o. 9.2682/AG/r3( a)/2 68_/ D( kay/Se I c a) dated the 7th J uz 
	19  

(b) No.96S9//( 	 62, 

d/jted the 

30th Juuary 1962 
w uxte1dd by 

the 25 	'ir th 
1963 except 

th p ov t3 J on 	a tin 	
Parat10 Allow () 

trio lOth NOvcm6e 	
962 as 

Oxt(fld5d/ 	I 	by 
NO.975H7/c./( 	

dated tho 
5th Apr Li 1963 cid 

	
dum 
 No.92587/A I 

(d) No 	
dated th l9th Octob. 1963 9 71 1/g 4(tu.) (d)/1 	

s/ciV 
ao 

11) 
1 t d tb 

1 .j th Jajnr. 1 963 c 'xdo 
d from tilne to tjm1 . 	 ordu w 1  j1 be 	

føi. h 	
iOrj0 of two  

years .f 
atc.r. w}1j1 tov 	b 	 a 

T11 	
with: thu 

Cot1crrcn 	
of the 'lInictry 

o Finance(:Jf 	

U.o.No•92/ 	
O 1964 

ai thuij 

JAI 



Serial 

. 	
I 

• 	- 	
.H 	3 	.) ' 

- 	H 	
- 

hjiAU.Ith 'A' to thu Govt of India, fun of Dif Li ttejr' 'o A/02 584/AG/PS 3 a)/97_s/ 
D(Pay/St,ices) 

datud 'thu 2 5 -bh January 1964 

	

Partjculax 0 IcOnC98jofl8 	 Ranks -to whcm 
'-I- - 

	

- •1, 	
'LFrosingle"accommodatlon IUding 	,  ture 	 Offir f.rnj 	(if any) lipht,td wate 

2 1(a) lrue COfl Yanceof amjlj 	of th offico 	
from--10 old duty a ±ation6 to 

asoLiod place -of rcsi-dn 
3­rOm-thex-vr to the no duty atatjns n 	PO82-g, or alternatively retention - 

of married accornmodatin by -  the family at the pvjouo duty 	
Ion at flona1 COflCt;SS±Ql 

r.nt for hdt$ and Gim ilar  • 	' oonc&Sional. charges foi fijtu, 
•ele ctricjty and wati r, 

the 

(b) 13 agage noally upt 	limit of 20 ma on warrant: Genoral Of 
in Chjo f 	 firs Commanding 

Command will hüv r be 	_ 

	

• 	risod to 0anctj0 fr 	
a utho 

c CÔñVCYanCC to be • lcted place of 1' 3 ideñ 	in INDIA of • 	• the combined family Scale of baggagt, 

th(-- Scale adrnjssibl0 to the individual 
and tile fathily) lee5 th q 
by Tho 	 uantity taken 	 tt • 	

±fl'divjduals in rpect of tho5 
fwni1i18 in wh0 	case thL! restrjctjo, 
Of fr 	

coflvyco o fwiice scale of • 	bag 	
would, -in tlic op±nj0 of thoso 

The Gene 
authortes CaUse CXoptiona1 hardship. 

	

ral Officcr COrJmèndiflp in(} 	f mry cL 	ga tu Ui i.ri pi' w: r t0 (g rpt Div 	
Ax u, Sub re 	tnd Briude Comm ande re, In cise n 

 
Ce 	 o f pt re oxirie 1 • 	rirj g i 	Aity lie itdua rt-.! ro , head of this 13rari Cli COfl c X1U d. will accord the no 
Sffli.tjon 

Conv ya1co for SC rvLnt6 tiflg the f .Li 	 ccomp un 
will be ailowd On warioxit upto the sale laid dw 

In Ru].( 5 1 5 Travel Regulaj06  

(d) Convey(m cc for bigrt 	and Servants from the su1ectCd pLace of 	sidence to the new • duty Station on 	repoStjn of the 

	

• 	officer will be admjos ibl nt the 
o ce.]o no laid down in (b) nnd( c) - above. 

,• 'I 



I 

I 

* 	 _ 

(13 

3. 	
.,.E(OUlPOiro 	

qQerY o bo
6 P 

ra 
acoO° n 	

oufl 	or 

or 

S 	

( t 	

G 	
fault) wh1 

ifl 
the 5 0P 	C  e x ceP  

	

• 	
eO 	

fltn 	
0f•lY 	

10 tB to 

faIflhl1°° 	

3j1gatettOB 

do 0,texst COE 

5. 

 e at the 	O 

SpeC1 
COLfl n6at0 	

1i0 
NCB 

• fO1i' 	
rat0. 	

(RB a 

jcOe 	

15/ p in. 

5: 	

? 	 •\ 	

10/- 

	

•J 'J 	

R. 	
8/- p.in. 

N00 0 

01W 
6/ p 

Not0 	
1 'jh al1O 	 xt( 

il1 

be adIBhl0 to the 
eflt 

3 	

S 	 dica 	
Y 0fle Of the  

spec 	
belOW 

'(a) 

U to P 	

mamf 1 day 

• 	(b) 

• 	If th 	
ri)d f aoe1C 

(iO 

daYs - 	
provid 	the 

.. tur 	
o 1iB 

:CoXIlt0fl° 
	th opC 	 g a 

• 	 juU 	it1Y ;ofl 
ten n10 O 

hi° 

loav tt 1Lt  

Tile a1.l0 	
i 	l net, hoJ 	

r be 3d1fl 165 lb 1G 

- 
(i) 	

1lOspj1 I 
th  diGabjtY 

1 duU to the 	
S owfl fault tal 

or wtfl 
a 5topPa 	

of two itnYl 	p r 

is ma 	
for tepe0d in hoBP 

on 	
of sickne 	cert1 	by 

thU 	di0 	0ffir attfl 	
fl the 

patI nt to ho 	
be or cau ci by hi 

OWfl 

rnit4 
cofl dUCt or imp rud° n 

Ce; 

(11 	cicU 	
laid 

OWfl jfl RUiC 
51

the 
-er

&  p 	alloW c6 

105 Edi.ti0 



d 3 - 

-# 

:•• • 	
(c) 

If the pr1ocI of t rornrY duty dose 
the prov.ded 

not exce5d 21: daySi1ci 

irdividual xturriJto the ape ciiCd 

immtdiat'fl-Y o  .termiflat3.0Z 	of the, 
area 

duty,bt when tOmporarY duty 
temporary 	 1. 

fO1lOWEd by 1eveand victj-V5l'GS 
i 
the 	allowaflC 	will bi' adrnjaBib3-5 onlr 

if the total prif absence' from 	: 

exceed2B .days te Tuok Porée doéJpot 
arid aiRo the peri4of ' any one them 

doco not (Jxceed 2.'aYo. 

Iote- 2 	Warrant 0fdf s 	of 	the '.y Poe,tal, 

Service wi1)J equated to JCOa. 

6. 	(a) 	Free 	2Omittanco 	or. two1fiflilY 
aliotlflOflte, J,COCC 

oln'on('. 
1-1 Ca 

(b) 	Casualremittance 0 .qrter on 

c:Lal 0 ccaO IOnS ouc 	as rnarriagcS, 

deaths . tc ' 

7 	(a) 	Retention of fami). 	accd,rnmodUti0n, SUbjOCt 

in 	19/5 1  Al • 	to restrictionS aS 	1aL4idowfl 
for JCOa/OSor :it 	'o1y free ' 

convi-yanCO 0fJ the-r irnleS 	to theix 

homes or su1ect-d plc 
turn fr4 

of 	a1cjeflce 
conveyance to and iimi lar r 

join thu head of the o4ni1y at the new 

poet. 	 14 
(b) 	GOs C-in-C CàuunandS •tz 	authorised 'I  

to 	g.9.flCtiQYl ,frL 	conveyaflC9' on warrant 

to the e1ctd place 91 rsidence in 

IUDIi, 	of the 	conibinpd f'cun.ii 	scale 	of 
•, to " baggage (ie, 	the s c 1OadrniSIb]C 	 , 

le8s family) • 	• the •individual and te 

the •quantity taen.by1'hS 	individUa3r 	•. ' 	'. 

• in respect of thosO fainhlieS of ' 

JCOS/OR/NC8(1) 	in who 	cB5 	the 

• zatriotlon on free 	cVGYaflCe to family ' 

i  scaiC 	of b aggage wou.ifl 	the opini9rl 
except3onal those .authoritieHCau80 'of 

hard33-P. 	GOS 	(2-in_9 Command may de1gate t . 

this power to cos,bivi_o1on, 	Area, 

* 	Sub 	jrea and BriadeJ0ommandErf3. 	• In case 

I . 

N 



I 	ft 
	:'.. 	 :( 

It I I 

	

- 	
- 	 •1, 

	

1_ 

ri 
II, 	 t•1I 	- 

of peX$Oflfl8l et Arfly HQ, head of 

tb 	ranch coMsd will 	000rd the nOcOB 3 aXY 

8SflCt3Ofl. 	3flLf1.r convtYaflO0t0 the new 
above 

bt. eaotionedYh duty etata-orl dan 
WL1X1 .autho3.t1e9 fanhl1CB3X'e30i 	the 

heads of fam1-8 on 

Scal'3 	of ra13.rfS 
U 

asXAI11/S/58t 0 	 . 

offirUrl3 	and. AtL14/S/5 tciJC0s/0R  

(without5I2Y 	per cent emergency cut 

in;rations).. 	:1 . 	 .. 
JI 

I 

(b)1Extrartiofl 
'A' 

ince,.lettr,14o A/03027/ 

' 

to Miniotry 1960 
3T6 	D/202 	$/tJ3) dtud'7thNovembr, 

• as 	am€ndodp 	IId in thio Ministry'S •lLtter 

A/21714/Q/6D/1550/) dated the 
O 

15th 3ept.mbii1 962. 	
I 

9. 
• 	 fili 	1) 	

... 	 • 
Two poetlLo*t 	forcc 	lettere 	fzinB All 

p e r 	individupr wuLk. 

U 

lo. 	-. 	 '.Remittnce 	£thifl 	in1an'j.iw.' 	u 	'JJ 	 •' 	 ,,. 	- 

Ii orders and Ind.an Postal Ord-r free o 

comm.sS1ofl 	to a maximum of Rs 2O/-pOr 	, 

month.  

11. 	Spe cia]- 	fami;ly! allowance, to 	the' 	 .- 	• 	.• 	. 'I 
of those whoe'rE 	rportd missing 	 ' .1 - 
who 	die. 	T4 ' detail'd'iu16.... wilibeas 	 . 	 .Y. 

-. '1rtid 	dOWtL 	111- 	of 	1959 	• 	,. 	-. 

12.(6) 	Gratuities 	'widow 	of pru1annt Rogular 	Office 

Co!nIr3.sS1onE4Ioff1Car3 	govvrzwd by Al 2/S/53, 

at 	-the 	rut 	Irnd undertht.cond1t1On5'lfl.1d 

down 	thre,i 	Theso 	rt3 ,jnd con'di'tion s also 	•. 

gov(rfl the 	of non-Rgular Qffjcra 	. 

cate red fo 	i 	1 	1 /3/55. 	I 	iA' 

(b) 	Gratuiti 	:th Fe1rs 	ofl JCO/OR/t1C(L) 	at' the 	JC0s/0:. 

ratEs 	and 	ecriditons 	l,id down in 13.1 1/s/53. 	IICs(F) 
 

t 	1 	 I 

3.. 	Extra puir of tro,sr: 	drill O.G.. 'and one 
 

311 	Duo hi 6_1 Iul.,x' 	0 	(a. 

Not': 	ConvyoflcO 	for baggage . asprovided for: 	•: 	'. 

• 	in 'pro.s 	2()I and 7(b) 	aboVe 	may tbe-' allowed. -to 

- 	 (1 place 	0 -ti' than 	thj 	etilectd placi. 	of r(cid-enctJ 
of 	the 	fafli ; 	Y- 	pr6VidO(1 	no 	E.IXtra' , XpCnfle. to' 	the 	S, 	- 
16 	involvà 1 ir€.by 	This wil1not, 	how.vLr, 	g:Ve 

the 	farniytnY title 	to'convuyance 	for bagigE. 	frn 
th 	t pl'-tc i to ,th' 	ncw duty otatior 	of thL 	indi'riduol. 

' - 	 on 	his 	i.pot±ng 	to a 	f:mily 	3trit1ibn. 	For k3u ch 
- 	 I 

I • 	' 	
. 	1, , 

- 	H 

.1,,,_ 	• 	 1._il rkr '1 

IN 



Mr 

-5- 

- ---------------. 

(2) 	 () 

tum convyan of 	gga the .Governmn  
• 	 liability will be rGitrict..d to what woud 
• 	have bn adrniocjb1 on warrant. had the 

baggage been convoycd from th 6*lectd 
pice of 2'esidrice of tim family to thti now • 
duty trttton of the i1 ndividual, 

• 	 •• 	 •• 
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' / 
to tho Govt of India, MinitJbrY of • of 

etter No /O2584/G/P83(a)/97/ 

Se rvi cOB) da te.d .ti-ie 25th January 1964 

Area North of line running along ,river 

13RAkiMAPUURj - North East boundary of 

SIBAGAR District joining TIftP Frontiei. 

Division. 

(ii) Army units etc employed for the defence of 

the Air Fields and directly eupporiflg thO 

operational units of 1tho Air Force at 

GAUHiTI 5ud J01ULAT, g 11(1 and unit of ItI10. 

Signals, ASO, r3C and Arty. 

(±ii) 141Z0 pistrit. 

(iv) Dieturbed areas 0CSIB3AGAR and North 

CACHAR DietxctU South of the line 

cOflflS cting PAT $-NAOJAN-DIP- 	G. 

(b) NEFA and StateB of Ni j.LJD and MANIPUR. 

( a) Die trioto of DARJE11IGl JLPIGUflI(iflC1udg 

SILIGUaI) and COOCH-BERAjt of West BLNGALIt  

UT 

North of the line LOHAGIIAT - BUNGIDHAR - LABRA-

RUDRI.PRAYAG - Trig Point 8895 - D1AR1U - 

UTTAI(KA31 11. 

iA B/HIMikCJUiPil 

North of the line connoting the foI3.owin9-

13AR1LAC[[-1A 	- aJ ISP IL 	KEYLONG-- i1J1ALI 

unction of the HiverpjJTLlJ and the Null.b 

SL 8804 - extending upto the boundary line wf-t'. 

Central Command near It.UAKOT running along in 

Command boundarY upto the border. 

I 



, 	 .t T:TTI 
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f 	 . . 	
4-i- 	 . 	.. 	/_..• 	• 	.r-• 

Ch 

: 	' 
I 

•-• .• 	 / 	/•.  

I 	 to (overnlneflt ofINDIA, Ministry of 
])fence letter No A/02584/AG/PS3(a)/ 
97_8/I 	y/1eriicce) 1  datec1 the 
25th 	January 1964. 	 I, 

CONcE3ONSA.ISS 1 I3Li TO CIL 	 FROM 	 SEWLICES 
F COM ATANTS 	k 

__ ____ 
AND NcLB 	(piQSTED 

(a)' 	 on ecale,applicableto combatants of te 

AXMy. or Air Foroe, aG the case may be, 	d. an 	fuel 

(b) 	Free tented/basha aoco 	lation and couneabdd eezvioo 
to the extont feasible. 	 I 

(a) 	lPrso.: o].othing on minimum essential scale of Axmy:, 

pers(5nnel if the Corps Coznrnancter/AOOinC AiX Foree Qoznmaxi 

conaidero the issue of such clothing essential for 	 • 
4 	 •. 

opertonal reasons. 	 I 

I Lottaunts.  Free remittance of fsmly 	 44 

Free medical treatmen 	and hospital.treatment.,.e .  

.io.ind/injury or. £wni3...y peaeiori or gratuity under Chaplbz 

O(XV1III 	 1 CSR or AX 	57/57/AFI 2 0/58 	as the case maybe, o.. 

cPmpenc3sion undGr the Wcrkmun 	Compensation Aot where 
/ 	 •. 	 ::.-•• 	

. 
' 	 ' 	I  app).i osbie. 

/ 	 • 	 I 

() 	2 . 	ostagc 	i'z'co 	1'orea 	3.w tt&rs pwr indiviclualper. week..,.,, 

h)uijttalco.witbjn.Indian 4rnits ofzione..o 	exanc1.idianH\ 
• 	.'' 	 •.• 	 . 	 '•...... ' • 	..........,.: 	 . 	 . 	 . • Postal 0 froc .. x3Dxo 	of of com!niseion upto the maxiinwn' 	 •. 

I 	 ¶ 

value 	RS 30/- of 	per month per in&va4ua1. 

A. (i) 	tantion of family accommodation allotted. by GovernmGn 

at.:.tbe aid duty station on payment of normal rent. 	If 	v; . 

aocommod.ation xutsincjcl is requirod 	to be allot+.ed. io c 

nthe r entjt]j peroonn] 	for oxiaoncies , of 1servicia 	- 

mi1ioa may be shifted to alternative a0000modati•ont,..•' 

• approprito or inferior to tbe statue of the 	 . 
1 ' 	. 	• 	••. 	.-......... 

'' 0 concerned. 	 - 	4 	 •. • 

IRAJEOr.WA. 	 . 	 ** 	...2/_ 	 • . 

) •-.... 	 • • I( 
• 	 0 
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